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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF :
DEVIDAS KHATRI ....PETITIONER

Versus
UNION OF INDIA & Ors.
IN THE MATTER OF

M/s. Hari Mandir Mineral Traders,
Mine Owners,

Office at T1-1D Rudra Enclave,
Dhanua, Rewa Road, Naini,
Prayagraj-211008, (U.P.)

....RESPONDENTS

....Respondent No. 19

RESPONSE TO THE REPORT DATED 17.01.2024 ON
BEHALF OF M/S. HARI MANDIR MINERAL TRADERS
FOR ITS MINING LEASE SITUATED AT VILLAGE
CHITHERA, GURETHA, TEHSIL BARA, DISTRICT
PRAYAGRAJ:

I, Santhosh Mendon, son of Late B Shivaji Mendon, aged
about 51 years, R/o Flat No. 1801, 1802 Th Floor, Abhiman Texas
Balmatta Bendoor Road, Upper Bendore, Mangalore, Karnataka,

presently at New Delhi, do hereby solemnly affirm on oath as

under:

I state that I am the Managing Partner of the Answering
Respondent in the present matter and I am well conversant with
the facts and circumstances and as such I am competent to swear

the present affidavit.

. That M/s. Hari Mandir Mineral Traders (hereinafter referred to as
; “'the Project Proponent”) is a partnership firm registered under the
| #provisions of the Indian Partnership Act, 1932, and carried out the

| }_b"'usiness of mining of Silica Sand on the land situated at

A
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village Chithera Gurheta, Tehsil Bara, District Prayagraj, U.P. upto

its lease period i.e., 14.12.2019.

That the Department of Geology and Mining, Government of Uttar
Pradesh, Lucknow granted Mining Lease under the provisions of
Mineral Concession Rules, 1960 for excavation of silica sand to the
Project Proponent for a period from 15.12.1999 to 14.12.2019 on
an area of 104.206 hectares or 257.50 acres falling in the Village
Chithera Gurheta, Tehsil Bara, District Allahabad now Prayagraj
(hereinafter referred to as “the Hari Mandir Minerals Sand Mine”).
However, since the earlier partners of the project proponent could
not operate the mine and kept it defunct, they sought to retire as
partners from the firm by submitting an application supported by
Affidavit dated 01.11.2015 before the Department of Geology and
Mining. In their place, (i) Mr. B. Shivaji Mendon, Managing
Director of Mangalore Minerals Private Limited and (ii) Mr.
Santhosh Mendon agreed to join the Project Proponent by seeking
the permission of the Department of Geology and Mining vide
Application supported by Affidavit dated 02.11.2015. Upon the
execution of the amended Partnership Deed on 03.02.2016, the
Department vide letter no. 1274(1)86-2016 dated 05.05.2016
granted the joining of the partners. Accordingly, by virtue of the
Supplementary Mining Lease Deed dated 03.06.2016 the
Department of Geology and Mining, Government of Uttar Pradesh,

Lucknow granted Mining Lease for excavation of silica sand to the

;-_"_",'7,'_.""-~\I_?roject Proponent through its new (present) partners for the

'.':re\n_jaining lease period upto 14.12.2019.

DA
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Copy of the Lease Deed dated 03.06.2016 is annexed herewith

as ANNEXURE-R1.

That the Project Proponent applied to the Controller of Mines,
Indian Bureau of Mines (hereinafter referred to as “IBM”).for grant
of Mining Plan in the manner prescribed under Mineral
Conservation and Development Rules, 1988 (hereinafter referred
to as “the MCDR, 1988”). By a letter no. 314(3)/2011-
MCCM(CZ)/S-23/1474 dated 21.11.2011, IBM approved the
Mining Plan of the Hari Mandir Minerals Sand Mine. It needs to be
emphasized that the Directorate of Geology and Mining has
neither reported encroachment by the Project Proponent upon
land outside the lease site nor violation of Mining Plan dated

21.11.2011 was found.

That thereafter, the Project Proponent duly applied to the Ministry
of Environment, Forest and Climate Change, Impact Assessment
Division (hereinafter referred to as “MoEF”) for Environment
Clearance (hereinafter referred to as “EC”) in respect of its Hari
Mandir Minerals Sand Mine. The Expert Appraisal Committee, after
scrutinizing its application and after finding the Project Proponent
suitable for grant of EC in terms of the prevailing guidelines
conducted a public hearing. By a letter dated 29.07.2015, the

Project Proponent was granted EC for production of 6 Lakh MT

silica sand per annum.

Copy of the EC dated 29.07.2015 is being annexed herewith

\O and marked as Annexure R2.
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That the Project Proponent applied for Consent to Operate
(hereinafter referred to as “CTO”) to its unit under the Air
(Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act 1974 (hereinafter
referred to as “the Air and Water Pollution Act”) for Mining Lease
of Hari Mandir Minerals Sand Mine. By a communication dated
14.03.2016, the U.P. Pollution Control Board (hereinafter referred
to as “the UPPCB”) granted CTO to the Project Proponent to its
Hari Mandir Minerals Sand Mine. The CTO was to remain valid from
07.03.2016 to 31.12.2016. Accordingly, the mining operation was

commenced from March, 2016.

Copies of the CTO dated 14.03.2016 is being annexed

herewith and marked as Annexure R3.

That on 19.01.2017 the UPPCB extended CTO for Hari Mandir
Minerals Sand Mine, which was to remain valid from 19.01.2017
to 31.12.2019. Copies of the CTO dated 19.01.2017 is being

annexed herewith and marked as Annexure R 4.

That the lease of Hari Mandir Minerals Sand Mine expired on
14.12.2019, no further excavation carried out at the site since
then till date. However, since the effluent had to be disposed of
generated through ETP for septic tank/soak pit, the UPPCB vide
its communication dated 02.04.2020 extended the CTO under the

Water (Prevention and Control of Pollution) Act, 1974 from

\\_"-_‘_01.01.2020 to 31.03.2020 in accordance to the general and

special conditions mentioned. It is submitted that for the entire

| #lease period in which the mine was operated, there has been no

: __,f‘i?iolation reported by the Pollution Control Board.

AN
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Copy of the CTO dated 02.04.2020 is being -annexed

herewith and marked as Annexure R 5.

That during its operation from March 2016 to 14.12.2019, the

total mining carried out was 499095 MT as under :

Year Weight IN (MT)
2016-17 18360

2017-18 90430

2018-19 220735

2019-20 169570

It is submitted that the Project Proponent has adhered to and
complied with all the conditions/safeguards stipulated in EC during
excavation of silica sand. The environmental mitigation measures
enumerated in EC Plan have been implemented in letter and spirit.
Accordingly, the Project Proponent submitted the Six-monthly

compliance report.

Copy of the covering letter of the Six-monthly compliance
Report dated 19.06.2020 is being annexed herewith and marked

as Annexure R6.

Copy of the last Six-monthly compliance report dated
19.06.2020 is being annexed herewith and marked as Annexure
R7.

That in compliance of environmental conditions/safeguards as per

the EC, the Project Proponent undertook the following measures:

~~“a) Carried out controlled blasting through approved agency as per

‘1' IjGMS guidelines and by adopting parameters for blasting, fly

1
|

rocks were almost eliminated thereby achieving good

A
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fragmentation, below permissible limit noise and vibration with

no adverse impact on the nearby habitat.

Planted approximétely 750 trees (250 trees in 2017-18, 300
trees in 2018-19, 200 trees in 2019-20) of various species in
the leased site and surroundings. Copy of the chart of trees
planted is being annexed herewith and marked as Annexure

R8'

Practiced wet drilling in the mine to control dust and undertook
measures like water sprinkling on roads and active mining area
by tanker, planting trees and optimizing blast parameters to

control particulate matter.

. Periodically monitored ambient air and noise level.

No extraction of minerals from river bed, the impact of which

would be significant on ground water.

Keeping the trucks covered during mineral transportation and
regularly monitoring vehicular emission by taking necessary

action when required.

. Only mineral handling at the mine for loading silica sand by

hydraulic excavators into the trucks.

Ensuring medical checkup, including X-ray of all workers

deployed at the mine to ascertain the health of workers.

Storing of rain water in mined out pit acting as water recharge

pit and also for utilization in field for agricultural and sprinkling

purpose.
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j. Towards Corporate Social Responsibility (CSR), the project
proponent ensured; drinking water for villagers by digging
borewells and installing hand pump and water tank, imparted
job training, sanitation by collecting village garbage and filing
unused mining pits, constructing toilets, carrying out medical
health checkup camps in consultation with Gram Pradhan,
providing medicines, constructing 200m WBM village Road
from disposed mining waste. Apart from this, the project
proponent also planned in consultation with the Gram Pradhan

for providing computers for schools, books, bags, scholarships.

That as would clear from the narration, hereinbefore, it is stated
that since inception, the Project Proponent had been mining Silica
Sand from the leased site in accordance with terms and conditions
of approved mining plan/ requisite EC / valid CTO. The Project
Proponent has made full disclosure of the mining activities and
six-monthly reports on the status of the implementation of the
stipulated environment safeguard and other records pertaining to
its mining operation since the day of its mining from the lease site.
The Project Proponent has complied with all the Conditions
prescribed under the Mining Plan, EC and CTO. The six-monthly
reports have regularly been filed before the MoEF / SEIAA and
UPPCB from time to time. The annual report has also been

submitted by the Project Proponent.

"-IThat it needs to be emphasized that there is no water discharge

_:at Hari Mandir Minerals Sand Mine and there are no surface water

AN
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sources such as rivers, streams, etc. in the mining area. The River
Yamuna is far away situated at around 5.5 KM from the Mine. The
water requirement of mine is extremely low because water is
required only for drinking purpose, plantation and sprinkling of
roads for suppression of dust generated due to transport activities
and manual mining. There is no waste water generation during
mining in the lease area. The rain water stored in the pits is
utilized for dust suppression and watering plant. However, water
stored in the pits is also used by the farmers for agriculture

purpose.

That it is further submitted that the MoEF, UPPCB and Directorate
of Geology and Mining have neither reported encroachment by the
Project Proponent upon land outside the lease site nor violation of

Mining Plan, EC or CTO was ever notified.

OVERVIEW OF OA NO. 203 OF 2021 :-

That Devidas Khatri filed original application bearing O.A. No. 203
of 2021 before this Hon'ble Tribunal against illegal and unscientific
mining activities of Silica sand and washing units in Shankargarh
Block and nearby area of Prayagraj District, U.P. This Hon'ble
Tribunal Court on 19.08.2021 directed the statutory authorities to
verify the facts and, based on such verification, take remedial
action, following due process of law. For this purpose, the Hon’ble
Tribunal constituted a Joint Committee of CPCB, State PCB,
SEIAA, UP and District Magistrate, Prayagraj (hereinafter referred

to as “the 15tJC”). CPCB and State PCB were the nodal agency for
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compliance. The 1st]C, after conducting the spot inspection on 25-

27 November 2021, submitted its Report dated 13.12.2021.

That on 01.02.2022, the Hon’ble Tribunal constituted 2 JC
consisting of Divisional Commissioner, Prayagraj, the Chief
Conservator of Forest, Allahabad and nominees of CPCB, State
PCB, SEIAA (UP) and Secretary, Agriculture to ensure that all
washing units/ mining leases conduct their activities in accordance
with the statutory procedures and environmental norms; and
compensation is assessed and recovered for the past violations.
The 2M JC after conducting the spot inspection submitted its

Report dated 17.05.2022.

That on 01.08.2022, the Hon’ble Tribunal observed that all sites
have been inspected in one day and observations are based on
hearsay information and further noticed deficiencies in the report
dated 17.05.2022. The Hon'’ble Tribunal constituted 3™ JC
consisting with the Regional Director, MoEF & CC with Regional
Director, CPCB, Member Secretary, State PCB, District Magistrate,
Prayagraj and nominee of Indian Bureau of Mines (IBM),
Government of India. The State PCB and Regional Director, MoEF
& CC were to jointly act as nodal agency for coordination. The 3™

JC submitted its Report dated 23.02.2023.

That the Hon’ble Tribunal vide its Order dated 01.09.2023

S _dbserved that the Report dated 23.02.2023 was not by the officers

\
\of the Committee constituted. It was also noticed that there are

e
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other expired mining leases and washing plants. Accordingly, the

JC was directed to take fresh steps and submit a fresh report.

That the 3™ JC submitted its Final Report on 17.01.2024 listing 7
Active Mines, 18 Expired Mines and 42 Washing Plants. In the
expired mines, the details of Project Proponent’s Hari Mandir
Minerals Sand Mine have also been shown. Apart from that, there
findings in the Final Report which are not Lease specific but

generally made on hearsay and unsubstantiated information.

That by virtue of the Order dated 19.01.2024, this Hon’ble
Tribunal impleaded all the expired mining lease holders Iincluding
the Project Proponent for its Hari Mandir Minerals Sand Mine as
respondent in the present OA and accorded an opportunity to

respond/object to the Final Report.

That it needs to be emphasized that in a case of this kind the
inspection of lease site can only be conducted in the presence of
the deponent. The Project Proponent was not a party to the
original application nor was any prior notice given to it. The Final
Report was prepared without calling upon the Project Proponent
to produce the documents, which fact clearly demonstrates that
the Report is vitiated by arbitrariness and highhandedness of the

3 ]C.

' Thqt in complete arbitrariness, the UPPCB pursuant to the filing of

th_g_g ':Final Report, vide its letter dated 22.02.2024 informed the
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Project Proponent that it had been made a defendant in the
present proceedings and sought for information including the
copies of (i) lease deed of mine, (ii) CTO, (iii) year wise data of
mining, (iv) details of green belt development work done around

the mine.

Copy of Letter dated 22.02.2024 of the UPPCB is annexed

herewith and marked as Annexure-R9.

That the Project Proponent immediately on 05.03.2024 responded
to the UPPCB furnishing the information sought highlighting that
it had all the valid CTO/EC/Mining Plan for the entire lease period
upto 14.12.2019 for operation and excavation of silica sand at Hari
Mandir Minerals Sand Mine and there was no violation. The Project
Proponent also mention therein that the lease had expired on
14.12.2019 and not operational and at present it has been divided
into three sections which is being put through e-tender cum e-
auction. It was further mentioned that at the time of carrying out
the mining work, all the rules and regulations related to

environment and pollution have been followed.

Copy of Reply Letter dated 05.03.2024 is annexed herewith

and marked as Annexure-R10.

That thereafter, on 12.03.2024 UPPCB submitted a Compliance

Report in terms of the Order dated 19.01.2024 whereby UPPCB

_ was directed to take action for imposition of Environmental

el ":Co'hf}pensation for past violation against those Project Proponents

wh‘t;i have now closed the operation. It is pertinent to mention here

that at jpage 1396 of the Report, UPCCB while stating that it has
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received reply from the Project Proponent subsequent to its
notice, made abundantly clear that it is satisfied with the Project
Proponent not being in violation by making its remark that
“Consent to operate granted. Mining has been done only for
granted consent period” and imposing “Nil” Environmental

Compensation.

RESPONSE TO THE OBSERVATIONS IN FINAL REPORT
DATED 17.01.2024

That there is no specific averment against the Project Proponent
in the Final Report, neither it has been found to be in violation of
the EC/Mining Plan/CTO nor alleged to have excavated in excess

of the permissible limit.

In para 6.1 the details of the expired mining leases are provided
including that of the Project Proponent at Annexure B (pg. 924)
which clearly shows that the production at Hari Mandir Minerals
Sand Mine was well within the permissible limit of 6 Lakh MT for
each year granted by the EC dated 29.07.2015 as also mentioned

in Annexure D at page 950 (serial no. 12).

The other observations pertaining to the Project Proponent
are at Corresponding Annexure C at page 943 (serial no. 12). It
is submitted that there is no excavation going on at the site
pursuant to the expiry of mining lease on 14.12.2019. As regard

the material handling activities observed on the site, it is

\“S'uxlgmitted that the same was being carried out for

'd{Spuﬁ)_._sal/transportation of 3,50,880 MT of Silica Sand/Silica Lump

i:(jllé'cted at the Hari Mandir Minerals Sand Mine by the approved

~

— (,ff'""’"’

e
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company, M/s Mangalore Minerals Pvt. Ltd. The same was
confirmed by the Special Secretary, Govt. of UP by its letter dated
02.06.2023 to the Director, Department of Geology and Mining.
Further, the Office of District Magistrate, Prayagraj (Mining
Section) vide its Order dated 05.07.2023 directed M/s Mangalore
Mineral Pvt. Ltd. to collect the silica sand within six months. It is
surprising that even after submitting the Final Report, UPPCB had
sought for various information from the Project Proponent vide its

letter dated 22.02.2024 but was completely silent on this aspect.

Copy of the Letter dated 02.06.2023 of Special Secretary,

Govt. of UP is annexed and marked herewith as Annexure R11

Copy of the Order dated 05.07.2023 of Office of District
Magistrate, Prayagraj (Mining Section) is annexed and marked

herewith as Annexure R12

In Para 6.2. of the Report it is an admitted fact, that JC could not
visit the entire lease due to its large extent comprising of 46

villages in Tehsil Bara.

In response to para 6.6 of the Report, it is submitted that the 3
JC has erroneously observed that lease holders are not complying
with the plans as envisaged under the mining plan thus, the
allegation is vague and baseless without undertaking any ground
survey. Significantly, the allegation of non-adherence to mining
plan by the Project Proponent and other lease holders clearly
-:'-'_“i.'r"r‘dj\"cates that it is nothing but a verbatim reproduction of the
@léﬁé;ion against the leaseholders. The Project Proponent has

ca)rﬁplied with all the conditions of the mining plan for the mining
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lease of Hari Mandir Minerals Sand Mine and also taken all the
measures and precautions as per the EC. The mining was done
within the lease period with all the valid CTO/EC for the period.
The Project Proponent also submitted the mandatory six monthly
compliance report to the MoOEF and not once any violation has
been reported against it. It is wrong to observe that the mining
operations were not carried out in scientific and systematic
manner. The absence of specific details regarding which scientific
procedures are being violated itself proves that there is no

substance in the claim.

In response to para 6.6.1 of the Report, it is submitted that he
Project Proponent strictly observed year-wise plantation
programme. The Project Proponent has planted approximately
750 trees (250 trees in 2017-18, 300 trees in 2018-19, 200 trees
in 2019-20) of various species in the leased site and surroundings
as annexed in Annexure-R7. Further, the Project Proponent carried
out controlled blasting through approved agency as per DGMS
guidelines and by adopting parameters for blasting, fly rocks were
almost eliminated thereby achieving good fragmentation, below
permissible limit noise and vibration with no adverse impact on
the nearby habitat. The Project Proponent also practiced wet
drilling in the mine to control dust and undertook measures like
water sprinkling on roads and active mining area by tanker,

planting trees and optimizing blast parameters to control

. particulate matter.

. '-.‘_In "response to para 6.6.2 of the Report, it is submitted that it is

g’evidfent from the Annexure B read with Annexure B of the Report

R
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that the Project Proponent has produced silica sand within the
permissible limit of 6 Lakh MT each year therefore, there is no
deviation from the limit granted under the EC w.r.t. the approved

production v. actual annual production.

In response to para 6.6.3 of the Report, it is submitted that the
mining lease for Hari Mandir Minerals Sand Mine expired on
14.12.2019 and thereafter, there is no requirement to have
mining engineers and geologists present at the site. If at all the
notice of any such inspection seeking the presence of qualified
technical persons was given to the Project Proponent, it would

have made the necessary team available.

That so far as para 6.7 of the Report is concerned, the observation
CTO need to be in consonance with the mining plan/EC suffer from
inherent infirmity and inconsistency. It is pertinent to point out
that the 37 JC has failed to notice that no CTO could be granted
against the approved Mining Plan / EC. The mining plan dated
21.11.2011 for Hari Mandir Minerals Sand Mine was approved for
silica sand only. The EC dated 29.07.2015 granted production of
6 Lakh MT silica sand per annum. Accordingly, the Project
Proponent carried out the mining in the lease area only after the
CTO dated 14.03.2016 valid from 07.03.2016 to 31.12.2016 CTO
dated 19.01.2017 valid from 19.01.2017 to 31.12.2019 were
granted by the UPPCB. It is submitted that the productibn target

was achieved with reference to the approved Mining Plan, requisite

U4 EC and valid CTO.

i’n ré.sponse to the para 6.8 and 6.10 of the Report, it is submitted

phat_-'the overburden/waste is kept at the site earmarked in the
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approved mining plan. Thus, the abandoned mine pits are filled
with the overburden/waste. Moreover, the Project Proponent also
categorically emphasized in its CSR part of the six monthly EC
compliance report that it filled unused mining pits by collecting

village garbage.

That the averments of para 6.9 and 8 of the Report require no
response because no FIRs have been filed against the Project
Proponent. However, it is pertinent to mention that the Project

Proponent has not been found in violation.

That the Final Report is prima facie premised on un-substantiated
and contradictory allegations, does not have any evidence or
material to support its claims, and has made generic and vague
allegations, if at all any, against the Project Proponent. The claims
made against the Project Proponent are patently false, as per the
records of government agencies themselves, and are copied from

general allegations.

That the Project Proponent submits that it has always complied
with all the Environmental and Mining Laws ensuring sustainable
development. Finally, vide the Compliance Report dated
12.03.2024, UPPCB has satisfactorily cleared the Project
Proponent from any violation thereby imposing no Environmental
Compensation. In light of the aforesaid reply, it is submitted that

the final report based on conjecture is completely absurd and far-

~._ fetched and the report ought not to be accepted and deserves to

Pe rejected.
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The documents attached at Annexures to this affidavit are true

copies of their respective originals. M

VERIFICATION

I, the deponent above named, do hereby verify that the
contents of my above affidavit are true and correct to the best of
my knowledge and b/e,hef“;é‘ﬁ’d‘]eggl advice believed to be true by
me. I state that nofr]mg -mé’fe‘rié'_]‘_'\_-h‘\ii;\_s\been concealed therefrom.

f

Verified at 224l on this ©9% day of April, 2024.
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- S
a \ s ~f late Sri Tajendra Singh (ii) Sri Mandeep Singh %Gn\ of la‘fé“sw T J’:
: ﬁ : Tajendz".-.f Singh, both resident of 116, Sohbatia %%%h., town’ana
- district Allzhabad and carrying on business ‘a partnership under the
d firm in the name and style of M/s Hari Mandir Mineral Traders,
8 registered under the Indian Partnership Act, 1932 (9 of 1932) and
§ having their registered office at 116, Sohbatia Bagh, town and district
] Allahabad for an area 257.50 acres or 104.206 hectares situated in
_ village Chithera Gurheta in Pargana Bara in Tehsil Bara in the
; District of Allahabad and Thana Lalapur for a period of 20 (Twenty )
; years a$ second renewal of the mining lease under the provisions of
§ Mineral Concession Rules, 1960 with effect from 15.12.1999 to
i 14.12.2019 for excavation of silica sand and the said period will be
: expired on 14.12.2019.
d AND WHEREAS due to ill health iscue of one edrlier partner
_ i Mr Sarjeet Singh and engagement elsewhere of another partner Ir
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Mandeep Singh, thbe‘arlier partners, resident of 116 Sohbatia y
Bagh, town and district Allahabad. vide application supported by
affidavit dated 1.11.2015 submitted before the State Government that
they intent tc retire as partners from firm namely M/S H-ari Mandir
Minera! Traders, and in their place (i) Mr. B. Shivaji Mendon son of
Late. B.Ramappa, Managing Director of Mangalore Minerals Private
Limited and(ii) Mr Santhosh Mendon son of B. Shivaji Mendon both,
resident of Asha Niwas, Urva Mattadakani, II Cross, Mangalore,
Kamatai(a-S’/"S 006 be permitted to join as partners. In the partnership
* firm namely M/S Hari Mandir Mineral Traders.

AND " HEREAS the lessees had agreed o join partnership
firm naiely M/S Hari Maidir Mineral Traders, 116 Sohbatia Bagh,
town and district Allahabad and they also requested for permission
vide separate application supported by affidavit dated 02.11.2015 to
the State Government for awarding permission as prayed .

AND WHEREAS the State Govemment. vide letter no.
1274(1)/86-2016 Dated 05.05.2016' have accorded permission for
retiremént of earlier partners and joining as partners of the lessees
~ herei~ An the condition that they will submit an affidavit that there is
no case of illegal mining registered  against them in the State of
Uttar Pradesh.

AND WHEREAS in terms of permission given by the Stafs
Goveminent the lessees have submitted required affidavits Dated
07.05.2016 stating that there is no case of illegal mining against them
within the State of Uttar Pradesh.

AND WHEREAS the lessees have signed amended
partnership deed on 03.02.2016 which has been duly registered
under the provisions of Indian Partnership Act 1932 by the
Assistant Registrar, Firm Society and Chits Allahabad and also

iSsued registration certificate of the amended partnership {irm
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Deed vide no 84483314 Date 17.05.2016 LY

Now this Deed Witnesseth as follows:-

(1). ThattheJessees hereby covenants with the State Government
that from and after this indenture they shall be bound by, and be
liable to perform, observe and conform and be subject to all the
* provisions ¢f all the covenants, stipulations and conditions contained
in said hereinbefore recited lease deed in the same manner in all
respects as if the lease had been granted in their favour as the lessees
and they had originally executed it as such.

(2). That the lessers have accepted all the terms & conditions and
liabilities which the earlier partners were having in respect of such

mining Jease.

(3) That the lessees are financially capable of and will directly

undertake mining .perations in accordance with law.
~ (4) That the lessees have already filed an affidavit stating therein
that they have filed up-to-date income tax returns, paid the income
tax assessed on them and paid the income tax on the basis of self-
assessmient as provided in the Income Tax Act 1961, (43 of 1961).
(5) That as a consequence to joining of the lessees in the partnership
firm the total area while held by them under mineral concessions ar:
not in ‘contravention of Section 6 of the Mines and Minerals

(Development and Regulation) Act, 1957 of rules 35 of Rules.

WITNESSETH that in consideration of the rents and
royalties, covenants and agreements by and in these presents and the
Schedule hereto reserved and contained and on the part of the lessees

to, be paid observed and performed, 'the State Government heret.v

recognize the both lessees as the lessees in the mining lease til] the

period of the mining lease referred. : ‘(j\
/&’ \)yo'b M .
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2105 PARTI
The Area of this Lease
Location and  All that tract of situated in village _g]it_l_aggaGur_hgg in
area of  Paragana Barain Tehsil Bara in the District of Allahabad
thelease:- and Thana Lalapurcontaining an area of 257.50 acres or

104.206 hectares or thereaboutsdelineated on the plan

hereto annexed and thereon coloured by redand bounded

as follows:-

On the North by : Demarcated boundary pillarsQ, R §
T,U; A,B,C,D and E and land of
village ChitheraGurheta.

On the South by : Demarcated boundary pillars O and P
and land of village
ChitheraGurhetaand  than village,

,_ boundary of Villége Bankipur. :

bn the East by : Demarcated.boundaxy pillars E, & ¢
H,LJ,X.L, M, N and O and lan¢ of
village Chithera.Gurheta and vilhige
boundary of Aswan,

And
On the West by : Demarcatd boimdary pillarsP and Q
' and . part of land of village Chithera
Gurheta than village boundary of
Sonari. (Here in after referred 10 a4 |
"the lands".)
IN WITNESS WHEREOF these presents have been executed
in manner hereunder appearing the day and vear first above, written,
The Schedule above referred to.

gm. W)
( = @@ ) -
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Sigalim .................................................
r and on behalf of State Government ) 25
The lesser
In the presence of :-
(1) smesssmnnsiens e J0 IO
(et ey )
..................................... NI G0
.................................. '\.}_e.go. ma‘. l
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ThAe¢tale5 . 2015, correspornding to saka samvat the g3
day of Mww(/ﬁafﬁ) 1937 between the Governor of Uttar
Pradesh (hereinafter referred to as the ‘State Government’ which
expression shall where the context so admits be deemed to
include his successors in office and assigns) of the one part and
(1) Sri_&nie;t..Singh son of late Sri Tajendra Singh (ii) Sni
Mand'e_eg_'ﬁSiggh son of late Sri Tajendra Singh, both resident of

116, Sohbatia Bagh, town and district Allahabad and carrying on

b business in partnership under the firm in the name and style of xx
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
ANNEXURE-5 32
IN
CIVIL MISC. WRIT PETITION NO. OF 2020.

M/s.Hari Mandir Mineral Traders. ... Petitioner.
Versus

The State of Uttar Pradesh and-others. ... Respondents.

BY SPEED POST

No. J-11015/110[2011—_IA.II (M)
Government of India

Ministry of Environment, Forest & Climate Change
Impact Assessinent Division
3™ Fioor, Vayu Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhl-110 003
E-mall; sridhar-mef@nic.In
Tele: 011-24695304

Dated: 29" July, 2015

To,
M/s Hari Mandir Mineral Traders,
‘1116, Sohbatia Bagh,
Allahabad -211006 Uttar Pradesh

Subject: Silica Sand Mining and Beneficiation plant of M/s Hari

Mandir Mineral Traders, Village Chhatara, Allahabad,

(U.P.) (104.21ha, 6.0 MTPA)- Environmental clearance.
Sir,
This has reference to your letter No. nil dated 02.05.2011 on the subject
mentioned above and subsequent letters dated’ 123.07.2011, 20.07.2011 and
17.04.2013. TOR was prescribed to the proposal vide letter dated 30.03.2012. On
submlssion of EIA/JEMP report the proposal was considered in the Expert Appraisal
Committee (EAC) In the meeting held during 31% October & 1* November, 2013.
The Committee irecommended the proposal for Environmental Clearance.

2. The proposal Is for Environmental Clearance of existing Silica Sand Mine
(ML area- 104.21 ha) with maximum production capacity of 6.0 MTPA silica sand
by M/s Hari Mandir Mineral Traders. The mining lease is located near Village
Chhatara, Tehsil- Bara, District- Allahabad (Uttar Pradesh). The mine lease area
falls between Latltude 25°17°07"N & 25°18"45”N and Longitude 81°39'52"E &

81°40'39" E

3. The mining lease area is 104.21 ha, cut of which 78.21 ha is Govt. land
and 26 ha is PAvate Land. The land usage is 4.18 ha Agricultural land, 14.03 ha
waste land, 73.89 ha grazing land 2.29 ha surface water bodies and 9.82 ha for
miscellaneous usage. Mining will be done oniy in 63.61 ha lease area. Mine lease
granted by State Government on 16.12,1969 was. renewed from time to time and
Is running under deemed renewal. Mining Plan is approved by IBM vide letter no.
MP/716/4/B/)BP-1/89, dated: 12" September, 1989. The latest Mining Scheme
was approved by IBM vide letter no 314(3)/2011-MCCM(CZ)/S-23/1474 dated
21% November, 2011,

4, The mining will be carried out by fully mechanized opencast mining
method, utilizing heavy earth moving machines and with deep hole drilling and
controlled blasting techniques, with proper benching of deposit to exploit the
available silica sand reserves. The diameter of the hole will be 100 mm. Blasting
will be done by ANFO, Slurry Explosive with detonators. Blasted mineral will be

Page 1 of 6
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excavated out & transported to nearby beneficiation plant by truck/dumpers.
Total Mineable Reserves are 32,875 mllilon tonnes. Anticipated life of the mine is
55 years. Total water requirement for the propesed mining project will be 27
KLD, which will be sourced from Ground Water (from nearby project & Mine sSump
Watar (after development of pits). The mine working will .not intersect ground
water table at any stage of life. of -mine. Mine Is located In the’ Safe category
regarding water use as notified by Central Grolnd Water Authority.

5: It Is reported by the Project Proponent- that there is no wild Life
Sanctuary/Tiger Reserve/National Park within 10 km radius of the mining lease
poundary. Peacock which is Schedule I species is reported In study area for which
Conservation plan was submitted. Baghla Reserved Forest (~9.5 km in SW
direction) exists within 10 km radius of the study area. Two water bodies Yamuna
River (~7.5 km) and Baghla jheel (~9.5km) flow in the study area.

6. Baseline studies were carried out during September 2011 and October
2011. Public Hearing for the mining project was conducted at Village Chhatara
(PHC),Tehsil- Bara, Distt, Allahabad (Uttar Pradesh) on 13.9.2012. Public Hearing
was conducted under the chairmanship of Shri Sesh Mani Pandey, CRO (ADM
rank), %istrict'- Allahabad, The issues raised- during public hearing were also
considered and discussed during the meeting, which inter-alia, included that the
development of the soclo-economic infrastructure should be done, preferential
employment to the nearby vlllagers. The project should not have adverse effect
on environment due to mining activities ete. As per the villager's requirements, it
was Informed by the PP that they would give preference to locals for employment,
and Implement protettion measures of environment during mining activities etc..

7. Total cost of the project is Rs. 15 Crores. Capftal Cost of environmental
protection measures is Rs. 40.5 Lakhs & recurring cost is Rs. 21,71 Lzkhs/annum
at maximum production level of 6 Lakhs MT per annum, It was reported by the PP
that no court case / litigation /vialation is pending against the project. The Project
Proponent informed in the meeting that this Is not a violation case as the mine
was closed since September 2010. The closure of this mine has aliready been
reported to Hon'ble High Court Allahabad by the mining Department of
Government of U.P. through an affidavit. As per the order of Hon'ble High Court
of Allahabad In W.P, 9416 (M/B) of 2010 In matter of Mohd. Kausar Jah vs. Union
of India and others, and Writ Petition No0.10025 of 2010 (M/B) Shyam Bahadur
Sakhya Vs. Union of India & Ors. mining was permitted upto 30.6.2011.

8. The Ministry of Environment and Forests has examined the application in
accordance with the EIA Notification, 2006 and hereby accords environmental
clearance under the provisions thereof to the above mentioned project of Sillca
Sand Minlng with production capacity of 6.0 MTPA In mine lease area of 104.21
ha of M/s Hari Mandir Mineral Traders, at village Chhatara, Allahabad of Uttar
Pradesh subject to implementation of the following conditions and environmental
safeguards. ,

A. Specific Conditions

i. Adequate precautions shall be taken to protect the villages located near
mine site from the impact of blasting.

Page 2 of 6
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xiii.
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34

e

In add]tll_onz-‘._fb Ehe'gree@:ﬁbe_it around the mine lease, PP needs to develop
five layer stratified green shield preferably comprising of native/endemic
species adjacent to the village. '

The project proponent shall obtain Consent to Establish and Consent o
Operate from the Uttar pradash Pollution Control Board and effectively
implement all the conditions stipulated therein. .

Environmenta! clearance is subject to final orcer of the Hon'ble Supreme
Court of India in the matter of Goa Foundation Vs, Union of India in Writ
petition (Civil) No. 460 of 2004, as may be applicable to this project.

Wet drilling operation will be practiced to control dust.

Effective safeguard measures shall be taken to contro! particulate matter
level so as to ensure that these are within permissible limit.

Regular monitoring of ambjent air quality shall be carried out and records
maintained. The results of monitoring shall be submitted to MoEF and its
Regional Office and CPCB, SPCB regularly.

<Effectlve safeguard measures, such as regular water sprinkling shall be

carried out In critical areas prone to air pollution and having high levels of
particulate matter such as loading and unloading peint and all transfer
points, Extensive water sprinkiing shall be carrled-out on haul roads. It
should be ensured that the Ambient Al Quality parameters conform to the
norms prescribed by the Central Pollution.Control Board in this regard.

The project proponent shall undertake adeguate safeguard measures
during extraction of river bed material and ensure that due to'this activity
the hydro-geological regime of the surrounding area shall not be affected.
Regular monitering of ground water level and quality shall be carried out
around the mine lease are2 by establishing 2 network of existing wells and
installing new pigzometers during the mining operation. The periodic
monitoring [(at feast four times in @ year- pre-mecnsoon (April-May),
monsoon (August), post-monsoon (Novemnber) anc winter (January); once
in each season)] shall be carried out in consultation with the State Ground
Water Board/Central Ground Water Authority and the data thus collected
may be sent regularly to the Ministry of Environment and Forests and its
Regional Office Lucknow, the Central Cround Water Authority and the
Reglonal Director, Central Ground Water Board. If at any stage, it is
observed that the groundwater table is getting depleted due to the mining
activity, necessary corrective measures shall be carried oul.

The project proponent shall obtain necessary prior permission from the
cempetent authority for draw! of requisite quantity of water for the project.
Appropriate mitigative measures shall be taken to.prevent polluticn of the
river in consultation with the State Pollution Control Board. It shall be
ensured that there is no leakage of oil and grease in the river fram the
vehicles used for transportation. - .

Vehicular emissions shall be kept under control and regularly monitorec.
The mineral transportation shall be carried out throunh.rhe rovered truzks
only and the vehicles carrying the mineral shall not be overloaded.

Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements.
These shiould be properly maintained and operated.

The measures to prevent silicosis to the workers shall be taken.

Page 3 of 6
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XV.

xvl,

xvli.

X Viil.

XIx.

The avallable technical and personal measures to prevent or control the
generation, release and dissemination of dust in the workplace shall be
done . : .

Periodical’ medical examination of the workers engaged in the project shall
be carrled out and records maintalned. For the purpose, schedule of health
examination of the workers should be drawn and followed accordingly.
Provision shall be made for the housing of construction labour within the
site with all necessary Infrastructure and facllitles such as fuel for cooking,
mobile toilets, mobile STP, safe drinklng water, medical health care, creche
etc. The housing may be in the form of temporary structures to be
removed after the completion of the project. _

The project authority shall implement suitable conservation measures to
augment ground water resources in the area in consultation with the
Regional Directer, Central Ground Water Board. '

The project proponent shall undertake all the commitments made during
the publilc hearing and effectively address the concerns raised by the locals
in'the public hearing as well as during consideration of the project, while

implementing the project.

B. General conditions

(1
(1)
(i)

(iv)

(v)
(vi)
(Vi)
(viii)

(ix)

No change in mining technology and scope of warking shiould be made
without prior approval of the Ministry of Environment & Forests.

No change In the calendar pian including excavation, quantum of minera!
and waste should be made. )

Four ambient air quality-monitoring stations should be established in the

-core-zone-as well as-in the buffer zone for RSPM (Particulate matter with

slze less than 10micron i.e., PM;) and NOx monitoring. Location of the
stations should be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in consultation with the
State Pollution Coritrol Board.,

Data on ambient air qualily should be regularly submitted to the Ministry of
Environment and Forests including its Regional office located at Lucknow
and the State Pollutlon Control Board / Central Pollution Control Board once
in six months. Provisions contained in notification no. B-29016/20/90/PCI-1
dated 18.11,2009 should be followed for monitorirg.

Fugitive dust emissions from all the sources should be controlled regularly.
Watér spraying arrangement on haul roads, lcading and unloading and at
transfer points should be provided and properly maintained.

Personnel working In dusty areas should wear protective respiratory
devices. and they should also be provided with adequate training and
information on safety and health aspects.

Occupational health survelllance program of the workers should be
undertaken pericdically to observe any contractions due to exposure to
dust and take corrective measures, if needed.

A separate environmental management cell with qualified personnel should
be set-up under the control of a Senior Executive, who will report directly
to the Head of the Organization.

The F_unds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
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(x)
(xi)

(xii)

(xiii)
(xiv)

(xv)

(xvi)
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Year wise expenditure: should be reported to the Ministry of Environment
and Forests and its Reglonal Office located at Lucknow.
The project autherities should inform to the Regional Office located at
Lucknow regarding date of financial closure and finzl approval of the
project by the concerned: authorities and the date of start of land
development:work. ’ ;
The. Reglonal Office of this Ministry located at Lucknow shall monltor
compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information / monitoring raports.
The project proponent shall submit six monthly reports on the status of
campliance of the stipulated environmental clearance conditions Including
results of monitared data’(both in hard coples as well as by e-mail) to the
Ministry of Environment and Forests, Its Reglonai Office Lucknow, the
respective Zonal Office of Central Pollution .Control .Board the State
Pollution Control Board. The proponent shall upload the status of
comptiance of the environmental clearance conditions, including results of
monitored data on their website.and shall update the same periodically. It
shall simultaneously be sent to the Regional Office of the Ministry of
Environment and Forests, Lucknow, the respective Zonal Gffice of Central
Pollution Control Board and the State. Pollution Control Board.
A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parisad / Municipal Corporatlon, Urban Local Body and the
Local NGO, if any, from whom suggestions/ representations, if any, were
--sived while processing the proposal. The clearance letter shall also be
--=ite of the Company by the proponent.
The State runuwwii -. i Bocard should display a copy of the clearance
letter at the Regional office, District Indusli, Centre and the Collector's
office/ T'ehslidar's Office for 30 days.
The environmental statement for each financial year ending 31% March in
Forrn-V as Is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subseguently, shall
also 'be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to
the Regional Office of the Ministry of Environment and Forests, Lucknow by
e-mail.
The project authoritles should advertise at least in two local newspapers
widely drculated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and
a copy of the clearance letter is available with the State Poliution Control
Board and also at web site of the Ministry of Environment and Forests at
http://envfor.nic.in 'and a copy of the same should be forwarded to the
Regional Office of this Ministry located at Lucknow.

The Ministry or any other competent authority may alter/modify the above

conditions or stipulate any further condition in the Interest of environment
protection.

10,

Concealing factual data ar submission of false/fabricated data and

failure to comply with any of the fondltions mentioned above mav result in
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‘under Sectlon 16 of the National Green Tribunal Act, 2010.

2116

withdrawal of this clearance and attract action under thé provisions of the
Environment (Protection) Act, 1986.

11, The above conditions will be enforced inter-alia, under the provisions
of the Water (Prevention & Control .of Pollution) Act, 1974, the Air (Prevention
& Control of Pollution) Act, 1981, the Environment (Protection) Act, 198€ and
the Public Liability Insurance Act, 1991 along with their amendments and rules
made thereunder and also any other orders passad by the Hon'ble Supreme’
Court of Indiz/High Court of Uttar Pradesh and any other Court of Law relating

to the subject matter.

12. Any appeal against this environmental clearance shall lie with the
National Green Tribunal, If preferred, within a period of 30 days as prescribed

|

\ 5 r-\/' A

/ Ain a sV~

O

(Dr. U. Sridharan)
Director (S)

\

Copy to:
)] The Secretary, Ministry of Mines, Governrient of India, Shastri Bhawan,
New Delhi.
(i,  Tnr Secretary, Directorate of Geology, Government of Uttar Pradesh,

Khanij Bhawan, 27/8, Ram Mohan Rai Marg, Lucknow - 226001,

(liy The Secretary, Department of Environment, Government of Uttar
Pradesh, Sachlvalaya, Bapu Bhawan, Adjacent to Vighan Sabha,
Lucknow - 226001.

(iv) The Chief Wildlife Warden, Government of Uttar Pradesh, 17, Rana
Pratap Marg, Lucknow, U.P.

(v) The Chief Conservator of Forests, Central Region, Ministry of
Environment and Forests, Kendriya Bhawan, 5™ Floor, Sector 'H’,
Aliganj, Lucknow —226020.

(vi) The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-
cum-Office Complex, East Arjun Nagar, New Delhi 110032,

(vii) The Member Secretary, Central Ground Water Authority, A-2, W3,
_Curzon Road Barracks, K.G. Marg, New Delhi 110001.

(viii) *The Chairman, PICUP Bhawan, 3™ Floor, B-Block, Vibhuti Khand, Gomti
Nagar Lucknow - 226 010.

(ix) The. Controller General, India Bureau of Mines, Indira Bhavan, Civil
Lines, Nagpur - 440001.

(x)  The District.Collector, Allahabad District, Uttar Pradesh.

(xi) Guard File, ,,
(Dr. U. Sridharan)
Director (S)
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-~.____ U.P. Pollution Control Board

CONSENT ORDER
Ref No. -

84125/UPPCB/Allahabad Dated : 02/04/2020
r/ALLAHABAD/2019 ad(UPPCBRO)/CTO/wate

To,

Shri SANTHOSH MENDAN

M/s HARI MANDIR MINERALS TRADERS

CHHATHARA, GHURETHA, BARA, PRAYAGRAJ
ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s, HARI MANDIR MINERALS TRADERS

Reference Application No :7311977 Dated :02/04/2020

1 For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. HARI MANDIR
MINERALS TRADERS is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/03/2020 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Prayagraj with the direction to send the
compliance report of consent conditions on quarterly basis.

Chief Environmental Officer (circle-2)

/-V;Sk.t/



2142

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.HARI MANDIR MINERALS TRADERS vide

Consent Order No. 7311977/ Water

4(a)

4(b).

Dated : 02/04/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-2 MTPA.
The quantity of maximum daily effluent discharge should not be more than the following :

Efftuent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL/day discharge point
[ 1 Domestic 3.0 KLD Septic Tank |

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be ma_de for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

‘ Domestic Effulant
r S.No t Parameter | Standard
The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
Industrial Effulant
S.No l Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and

disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measunng effluent and its log book be maintained .

Specific Conditions:

)77"%
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1. This consent is valid for production of Silica Sand-2 MTPA b ining ti
dated 31..(.)3.2020 in _th.e 104.21 hectare leased area at vmage-Chga?g'ea?c?)sitsggt?Par:;;;i{mng ol
2. The silica sand mining shall be done till the unit having legal lease hold right.

3. Mining unit shall comply with the conditions of Environmental Clearance issued by MOEF&CC
\G%% z:eltater No. J-11015/110/2011-IA.TI(M) dated 29-07-2015 and submit its compliance report to

4. This consent order will be subject to, the order dated 04-04-2016 passed by Hon’ble Supreme
Court in the Writ Petition no. 114 and 194/2014 Common Causes & Others Vs Union of India and
Others and order dated 28.01.2020 passed by Hon'ble High Court Allahabad in Writ Petition no.
373/2020 Hari Mandir Mineral Traders Vs UP Government and Others.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA.
6. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.
7. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986. )
8. The domestic effluent shall be treated through septic tank/soak pit. Industry shall maintain ZLD.
9. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
10. Washing process of minerals shall not be permitted.
11. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
12. Industry shall abide by directions given by Hon'ble Court, MOEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.
13. Consent fees if revised, shall be payable by industry from the date of its applicability.
14. Industry shall comply with the relevant provisions of Environmental Laws.
15. If closure order is issue

d by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation

of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (circle-2)
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HARI MANDIR MINERAL TRADERS

MINE OWNERS

45

Registered ofﬁcg : T-j-.1D Rudra Enclave, Dhanua, Rewa Road, Naini Allahabad - 211008, U P
Tel.‘;-,?59828,7486. 9889870859 Fax : (0091-824) 2422076

Director,  Email : hmmt@rmmplsand.com

Ministry of Envii‘onmeint, Forest & Climate Change l7/ 04/2 02,0

Ceutral Region
Kendriva Bhawan, 5" {loor Sector-H
Alipanj Lucknow

Reference: Environmental Clearance No. J-11015/110/2011-YALHL (M), Dated 29.07.2015.

Sub: Submission of six-monthly compliance report for the period of October-2019 to March-2020

submission due in_June-2020 of the stipulated Environmentanl Conditions/Sateguards for the Silics Sand

Mitie villnee Chhatara, Tehsil Bara, Allghabud, U P (10421 ha, .65 TPAY by Mis Har Mandir Mineral

Traders.
Dear Sir,

We wish to inform you that we had obtained Environmental Clearance from MOEF&CCvide lfetier no. J-
1OISA10-2011-TALL (M), dated 29.07.2015 for Silica Sand Mine situmted i village ¢ Bhatara,
Allahabad, G 1 (104.21 ha,, 0.6 MTBA) of M/s Hari Mandic Mincral Traders

In this regard, as per the conditions laid down in the Environmental Clearance Letter, we are hereby
subinitting Point-wise Compliance report along with all the requisite annexuvre and soft copy as oer the
guidelines of Ministry of Environment, Forest & Climate Change.
Hope this will meet the requirements.
Thanking You,
Yours Fathiully,
/ /

,C’ : /'—
M/s Hari Mandir Mineral Traders
Fnclosed A~ above
(Authorized Signatory)

Copy to:
| The Director(Industry Committee-1), Ministry of Environment, Forest & Climate Chanee. Indira
Paryavaran Bhawan, Jor Bagh Road. Aliganj. New Delhi-1 10003
> L., Uttar Pradesh Pollution Control Board. Scector 10, Yojna No.3. Awas Vikas Parishad
Colony, Jhunsi, Allahabad
The Seerelary, Department of Environment, Government of Uttar Pradesh

For Correspondence : “Mineral House”, Ist Fioor, Hampankatta, Mangaluru - 575 001, Indsa.
Tel. : (0824) 2426696  Tax : (0824) 2422076

r

j‘;v‘e_-é__*
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‘ Six-monthly Compliance Report- June-2020

Mining of Sand
M/s Hari Mandir Mineral Traders

SIX-MONTHLY COMPLIANCE REPORT
JUNE 2020

SILICA SAND MINE

AT
Village-Chhatahra, Tehsil Bara,

Allahabad, U.P.

By:
M/s Hari1 Mandir Mineral Traders
T1-1D, Rudra Enclave, DhanuhalNeni,
Prayag Raj-211008

Prepared by

M/s Perfact Solutions
(ISO 9001:2015 & ISO14001:2015 Certified)

501-507, 5th Floor, NNMall,
Mangalam Palace, Sector 3 Rohini,
New Delhi
Ph No. 49281360/61

ot
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CHAPTER-I- INTRODUCTION

£

Mining of Sand
M/s Hari Mandir Mineral Traders

[ The above mining lease was granted Environmental Clearance from MoEF&CC vide letter
no. J- 11015/110/2011-IA.II (M), Dated 29.07.2015 for Silica Sand Mine situated in
village Chhatahra, Allahabad, U.P.(104.21 ha, 0.6 Million TPA). The NOC was obtained
from the State Pollution Control Board under the Air (Prevention & Control) Act, 1981(as
amended) & Water (Prevention & Control of Pollution) Act 1974(as amended).

Production was started after obtaining all the approval and NOC from SPCB. Time to time

compliance reports have been duly submitted. The details of half yearly Production Report
from October 2019 to March 2020 is given below:

Production Months [Production (In MT) ]
October, 2019 22000.000 MT
November, 2019 | 21000.000MT
December,2019 5500.000 MT
January,2020 ~ Nil

February,2020 Nil

March,2020 ' Nil

Total Production | 480000.000 MT

_Splencd
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CHAPTER-II- POINT-WISE COMPLIANCE OF ENVIRONMENTAL
CONDITIONS.

SPECIFIC CONDITIONS

S.No. | Environmental Conditions/Safeguards |C0mpliances

‘ 1. |Adequate precautions shall be taken to protect |
| the villages located near mine site from the
|
|

We are carrying out controlled blasting through

. ; approved agency as per DGMS guidelines. |
| impact of blasting.

With the parameters adopted for blasting, fly rocks
have been almost eliminated. We are achieving

good fragmentation.

' Noise and vibration are also under control and
‘ below the permissible limit as per DGMS
guidelines. With the present blasting parameters
| | there is no adverse impact on nearby habitat,
| il. [In addition to the green belt around the mine | The activity related to the plantation work for the
lease, PP needs to develop five layer stratified | year has been initiated. 300 saplings have been
‘ green  shield preferably comprising of | proposed to be planted against the target of 251
native/ endemic species adjacent to the | within the boundary lease area during the monsoon
| ‘ villages. | season of year 2018-19. Their survival rate is 95%
‘ for the plantation done during 2017-18. During
2019-20, 200 Trees have been planted as per EMP.
" Avenue Plantation on either side of the road of
villagers has been done and will be done with the
consent of Gram Pradhan Chhatahra. As per EMP
the plantation has been undertaken within the 7.5
m statutory boundary from the lease boundary on
the southern side of the lease. Starting from pucca
village road on the eastern side leading towards
western side of the lease area.
The types of species that have been planted are:
| Acacia, Rosewood, Kanji, Bodhi Tree, Banyan, |
Margosa, Mahwa, Flame leaf, Jambul and Chilbil. |
il The project proponent shall obtain Consent to | Consent from UP pollutiox;mcontrol board has |
| Establish and Consent to Operate from the | already been obtained. Same is attached herewith |
Uttar Pradesh Pollution Control Board and | as Annexure-2
| effectively implement all the condition
' stipulated therein. ‘
| iv.  |[Environmental Clearance is subject to final Order of Hon’ble Supreme Court will be complied
order of the Hon’ble Supreme Court of India | with as and when pronounced regarding mining
in the matter of Goa foundation Vs. Union of | related matters. '
India in Writ petition (Civil) No. 460 to 2004,

papliepl
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as may be applicable to this project.

' Wet drilling is being practiced in the mine to

v.  Wet drilling operation will be practiced to |
control dust, control dust. i
vi.  [Effective safeguard measures shall be taken to | Particulate matter is being controlled by taking!
control particulate matter level so as to ensure | measures like wet drilling, water sprinkling on the |
that these are within permissible limit. roads by water tanker, by planting trees, and by |
optimizing blasting parameters. !
vil. ~ Regular monitoring of ambient air quality | Periodic monitoring of ambient air quality and '
shall be carried out and records maintained. | noise level for the period could not be done in
| The results of monitoring shall be submitted | compliance of COVID-19 Regulations, 2020 and |
| to MoEF and its Regional Office and CPCB, | Lockdown in the country.
' SPCB regularly. Monitoring will be done after the lockdown and |
the same will be submitted with the next six- |
| monthly compliance report. |
vili, - | Effective  safeguards measures such s | Regular water sprinkling is being carried out to !
regular water spriniding shall be carried out control dust particles. On the road and also around r
in critical areas prone to air Pollution and o ‘
an active mming area.
having high levels of particulate matter such |
as loading and unloading point and all |
transfer points. Extensive water sprinkling .'
shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality ! ‘
| parameters conform to the norms prescribed | i
' by the Central Pollution Control
Board in this regard. :
ix. = [The project proponent shall undertake | No extraction of minerals is done from the river bed.
adequate  safeguard measures  during | Impact on ground water as resources shall not be

extraction of river bed material and ensure
that due to this activity the hydro- geological
regime of the surrounding area shall not be
affected, Regular Monitoring of ground water |
ievel and quality shall be carried out around
the mine lease area by establishing a network
wells and installing
piezometers during the mining operation. The
periodic monitoring [(at least four times in a
[ year pre-monsoon (April-May), monsoon
(August), Post- monsoon (November) and

[ of existing new

winter (January); once in each season)] shall
be carried out in consultation with the State
Ground Water Board/ Central Ground Water
Authority and the data thus collected may be |

insignificant as withdrawal of groundwater will not

take place and there is no discharge of toxic

material except diesel and oil. Leakage of oil and
diesel is prevented. Yamuna River is far away
situated at around 5.5 km from the mine hence the

river will never be polluted on account of mining

lease area. |

e



2150

Six-monthly Compliance Report- June-2020 Mining of Sand

M/s Hari Mandir Mineral Traders

sent regularly to Ministry of Environment,T |
Forest & Climate Change and its Regional
Office, Lucknow, Central Ground Water
Authority and Regional Director, Central |
Ground Water Board. If at any stage, it is
observed that the groundwater table is getting
depleted due to the mining activity, necessary
corrective measures shall be carried out. ! |

The Project Proponent shall obtain necessary Not applicable.
prior permission from the competent |
authorities for drawl of requisite |

X1,

quantity of water for the project.

Appropriate mitigative measures shall be There is no discharge of toxic material except diesel
taken to prevent pollution of the river in | and oil. Leakage of oil and diesel will be prevented.
consultation with the State Pollution Control = Yamuna River is far away situated at around
Board. It shall be ensured that there is no | 5.5km from the mine hence the river will never be

| leakage of oil and grease in the river from the | polluted on account of mining lease area.

| vehicles used for transportation.

xil.

Vehicular emissions shall be kept under | Trucks are covered during mineral transportation ‘

control and regularly monitored. The mineral | and no overloading is being carried out. Vehicular |
| transportation shall be carried out through the | emissions are being regularly monitored and
covered trucks only and the vehicles carrying i necessary action taken wherever required. ‘
the mineral shall not be overloaded.

%iil.

Mineral handling areas shall be provided with ' Only mineral handling at the mine is_lo_ading silica
the adequate number of high efficiency dust | sand by hydraulic excavators into the trucks. |
extraction system. Loading and unloading
areas including all the transfer points should | Water spraying is being done from time to time in
also have efficient dust control arrangements. | the loading area.

These should beproperly maintained and |
operated. |

Xiv.

The measures to prevent silicosis to the " The medical checkup. including X-ray of all the |
workers shall be taken. workers deployed at the mine, has been carried out

| to ascertain the health of workers and for knowing !

any pre-dust related disease. '

XV,

The available technical and personal ‘ Water sprinkling is being done to suppress the

measures to prevent or control the generation, | dust. Additionally,

release and dissemination of dust in the  » Nose masks, glasses, safety helmet, safety |

workplace shall be done. goggles and hand gloves are being provided |
to the workers as a preventative measure to

control dust exposure.

> Plantation is being carried out to arrest the |

dust.

=
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xvi, -~ |Periodical medical examination of the workers

| engaged in the project shall be carried out and
records maintained. For the purpose, ' same has been maintained,
schedule of health examination of the |
workers should be drawn and followed |

accordingly.

|
Periodical medical examination of all the workers
are done on a regular basis & the records of the

xvii.  [Provision shall be made for the housing of |First aid kit, rest shelter, temporary office and
construction labour within the site with all = temporary hutments for security guard and mine
necessary infrastructure and facilities such as  associated persons with toilet facility have been
fuel for cooking, mobile toilets, mobile STP, | provided.
safe drinking water, medical health care, | There is no construction work on the mine hence no |
creche etc. The housing may be in the form | housing for construction workers is provided.
| of temporary structures to be removed after
the completion of the project. ' :
xviii. The project authority shall implement |Rain water stored in a mined out Et_ is acting as a |
suitable conservation measures to augment water recharge pit. Stored rain water is also being |
ground water resources in the area in utilized in the field for agriculture purpose as per
consultation with the Regional Director, requirements of locals. Open water tanks will be
‘Central Ground Water Board. made for the purpose of drinking water for animals.
Collected rain water in the pit is also utilized for
sprinkling to suppress dust. !
xix, [The project proponent shall undertake all Drinking Water: Two boreholes have been done
the commitments made during the public for drinking water for villagers. One hand pump
hearing  and effectively address the | installed in the first bore hole and a water tank has
concerns raised by the locals in the public been made for drinking water from villages.
!i:-eariu_g as well as during consideration of JOB TRAINING:
the project, while implementing the project. 1. Some people have been imparted job training.
2. Expenditure proposed for job training is |
0.25lakhs.

SANITATION:
| 1. Village garbage collected in a litter bin is being |
disposed of in an unused mining pit for back |
filling.
2. Toilets for poor people to maintiin sanitation.
| 3.Toilet for the people of the village is being |
proposed in consultation with Gram Pradhan
Chhatahra.

HEALTH:
‘ 1.Medical health checkup will be taken up in
consultation with Gram Pradhan who has been
| informed about it and have been requested for a |
‘ convenient date.  2.Free medical health check-up
' camp every 6 months.

St
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3. Medicines will be provided to the medical |
health center situated in the village in consultation |
with Gram Pradhan. |
4 Vehicles available at mine site are also utilized |
for health related emergencies for locals. '
5. Expenditure proposed for health safety and
medical facility is planned for poor people. !
|
SKILL DEVELOPMENT: ‘
' Skill & self-employment opportunities for the
| locals are being encouraged in consultation with
‘ Gram Pradhan. ‘

ROAD:
Waste disposal from mining is also being used for

| construction of village roads etc. |
200 m of WBM Road developed starting from |
Siya Ram’s Agriculture land to Ram Khelawan |
Agriculture land in village Chathra. |

AVENUE PLANTATIONS: |
Plantation on either side of the road of villagers is
being done with the consent of Gram Pradhan
| Chhatahra.

EDUCATION:

1. Computers for school, Books, Bags, '

Scholarships for toppers, uniform etc for village
' children studying in schools has been planned and

will be provided soon.

2. Expenditure proposed for education is 0.5Lakh.

: PUBLIC TRANSPORTATION &

| COMMUNICATION:
I. Our company vehicle is provided to the
villagers as & when required in emergency |
cases '

| CAPACITY BUILDING FOR
EMPLOYMENT GENERATION:
1. Expenditure proposed for this is 1.0Lakh

RECREATION & OTHER SPORTS
ACTIVITIES:

1. It will be disbursed with consent of Gram

4

e A
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' Pradhan as per requirement.
2. Expenditure proposed for this is 0.5Lakh being
- planned from 2020. '

| |
I

ﬁ(_ /.}z-rz-/ -
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IGENERAL CONDITION: |
S.No.  [Environmental Conditions/Safeguards ‘Compliances |

| ' | |
! | No change in the mining technology and Fhere is no change in mining technology & project ‘

scope of working should be made without | scope and mining is being carried out as per
prior approval of the Ministry of approved mining plan from time to time,

Environment and Forests.

[ 3]

No change in the calendar plan including Noted. :
|

excavation, quantum of mineral and waste

should be made.

3 Four ambient air quality monitoring stations | Periodic monitoring of ambient air quality for the
should be established in the core zone as well | period could not be done in compliance of COVID-

as in the buffer zone for PM 10, PM2.5,S02& | 19 Regulations, 2020 and Lockdown in the country. |

‘ NOx monitoring. Location of the stations | Monitoring will be done after the lockdown and the |
| should be decided based on the | same will be submitted with the next six-monthly |
| meteorological data, topographical features = compliance report. |
'and environmentally and ecologically
sensitive targets and frequency of monitoring
' should be undertaken in consultation with the | I
| State Pollution Control Board.
us Data on ambient air quality should be Being complied.

regularly submitted to the Ministry of

Environment and Forests including its ‘
regional office located at Lucknow and the

| State  Pollution Control Board/ Central

’ ‘ Pollution Control Board once in six months. | ‘
Provisions contained in notification no. B-

29016/20/90/PCI-1 dated 18.11.2009 should

‘ be followed for monitoring.
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Lh

Fugitive dust emissions from all the sources |
| should be controlled regularly. Water
i spraying arrangement on haul roads, loading i
and unloading and at transfer points should
be provided and properly maintained.

(1) Wet drilling is being practiced to suppress the i

dust.
(i)Water  sprinkling is being regularly
carried out.

Personnel working in dusty areas should wear |
| protective respiratory devices and they
' should also be provided with adequate |
training and information on safety and health

aspects.

Nose mask, helmet, hand gloves and safety shoes
etc, are provided to the worker who is working in

the air borne zone dusty area.

(va}

Occupation health surveillance program of the |
|

| workers should be undertaken periodically to

observe any contractions due to exposure to

‘ dust and take corrective measures, if needed.
|

Noted.ﬁ-

A separate environmental management cell |
‘ with suitable qualified personnel should be |
| set-up under the control of a senior executive,
' who will report directly to the Head of the

Organization.

Internal Environment Management Cell has been
setup comprising of Agent, Project Manager, Mines
Manager, Mechanical Engineer, Mines Foreman &

mining mate.

The funds earmarked for environmental
protection measures should be kept in
separate account and should not be diverted
for other purpose. Year wise expenditure

' should be reported to the Ministry

| of Environment and Forests and its Regional

Office located at Lucknow.

Noted and will be complied with ‘
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10

The project authorities should inform to the Noted.

: Regional Office located at Lucknow

| regarding date of financial closures and final |

| approval of the project by the concerned
authorities and the date of start of land

development work.

|The regional office of this Ministry located at Noted.
Lucknow shall monitor compliance of the
stipulated conditions. The Project Authorities |
should extend full cooperation to the officer I
(s) of the Regional Office

by furnishing the requisite

data/information/monitoring reports.

The Project Proponent shall submit six Six Monthly Compliance reports on the status of the
monthly reports on the status of compliance | implementation of the stipulated environmental

. . . . - |
of the stipulated environmental clearance | safeguards is submitted to the Ministry of ‘

conditions including results of monitored Environment, Forest & Climate Change, its regional

data (both in hard copies as well as by e-mail) = office Lucknow, Central Pollution Control Board

its regional office, Lucknow, the respective
zonal office of Central Pollution Control
Board the state pollution control board. The
proponent shall upload the status of

compliance of the environmental clearance
|

conditions, including results of monitored |

data on their website and shall update the

same periodically. It shall simultaneously be

sent to the Regional Office of the Ministry |
of Environment

and Forests, Lucknow, the respective zonul
oifice of Central Pollution Control Board and

the State Pollution Control Board.

to the Ministry of Environment and Forests, = and State Pollution Control Board.
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13 A Copy of Clearance letter shall be sent by the Complied.
proponent to concerned Panchayat, Zila ‘
| Parishad/ Municipal Corporation, Urban |
local body and the Local NGO, if any, from

whom suggestions/ representatives, if any, '

| were received while processing the proposal. ‘
| The clearance letter shall also be put on the

website of the company by the proponent.

14 State Pollution Control Board should display a |\I oted.
copy of the clearance letter at the Regional |
| Office, District Industry Centre and
Collector’s office/Tehsildar’s office for 30 ,

Hays. |

!15 The environmental statement for each Noted, will be acted upon.
‘ | financial year ending 31* March in Form-V |
! as is mandated to be submitted by the project

| ' proponent to the concerned State Pollution
‘ Control Board as prescribed under the
! { Environment (Protection) Rules, 1986, as

amended subsequently, shall also be put on
| the website of the company along with the
| status  of compliance of environmental
i ‘ clearance conditions and shall also be sent 1o
l the Regional Office of the Ministry of |
| Environment and Forests, Lucknow by e-

mail.

(16 The Project Authorities should advertise at Complied.wq23 1y

least in two local newspaper widely

circulated, one of which shall be in the

|vemacular language of the locality

‘ concerned, within 7 days of the issue of the

clearance letter informing that the project has

gt
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| been accorded environmental clearance and a
copy of the clearance letter is available with |
the State Pollution Control Board and also at
the web site of the Ministry of Environment

and Forests at hitp:/envfor.nic.in and copy of

the same should be forwarded to the Regional '

| Office of this Ministry located at Lucknow. ,

rOtent
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HARI MANDIR MINERAL TRADERS,PRAYAGRAJ

SUMMARY OF THE PLANTATION YEARWISE

SLNO. SPECIES 2017-18  |2018-19 |2019-20
1 PEEPAL 12 20 25
2 NEEM 11 50 75
3 GULMOHAR 7 20 0
4 |ACACIA — 50 0
5 BARGAD 1 20 0
6 MAHUA 9 20 0
7 PAKAD 0 50 0
8 TEAK 0 50 25
9 AMALTAS 0 20 0
10 |SHEESHAM ) 0 0
11  |CHIRUL 66 0 50
12 [JAMUN 3 0 0
13 |CHILBIL L 0 25

TOTAL 250 300 200|

FOR HARI MANDIR MINERAL TRADERS

(MR.RAJENDRA KUMAR MISHRA)

GENERAL MANAGER

Pratap Chhatahars Silica Sand Mine

Prayagraj

A
— .

ANNEXULE -R &
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HARI MANDIR MINERAL TRADERS

MINE OWNERS

Registered office : T1-1D Rudra Enclave, Dhanua, Rewa Road, Naini Allahabad - 211008, U.P.
Tel. : 9598287486, 9889870859 Fax : (0091-824) 2422076
Email : hmmt@mmplsand.com
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For Correspondence : “Mineral House", Ist Floor, Hampankatta, Mangaluru - 575 001, India.
Tel. : (0824) 2426696 Fax : (0824) 2422076
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF:

DEVIDAS KHATRI ....PETITIONER
Versus
UNION OF INDIA & Ors. ....RESPONDENTS

AND IN THE MATTER OF:

M/s. Hari Mandir Mineral Traders ...Project Proponent

VAKALATNAMA

Petitioner(s)/Plaintiff(s)/Defendant(s)/Opposite Party/Respondent(s)/Appellant(s) in the above
petition Suit/Reference/Appeal/Civil Writ Petition do hereby appoint and retain Mr. Anchit Sripat
and Mr. Ajeyo Sharma, Advocates to act and appear for me/us in the above petition and on
my/our behalf to conduct and prosecute (or defend) the same and all proceedings that may be
taken in respect of any application connected with the same or any decree or order passed
therein, including proceeding in taxation and application for Review, to file and obtain return of
documents and to deposit and receive money on my/our behalf in the said Petition and in
applications for Review and to represent me/us and to take all necessary steps on my/our behalf
in the above matter. |/we agree to all act done by the aforesaid Advocate in pursuance of this
authority.

Dated this the ......... O day Of .....ovvvv JAAREH .o 2024

Accepted: Certified & Identified

ANCHIT SRIPAT (D/3543/2017)
Advocate

Plaintiff(s) / Defendant(s) / Opposite
Advocate Party Petitioner(s) / Appellant(s) /
Respondent(s)

A-72 First Floor, East of Kailash,
New Delhi - 110067
Ph : +91 9582709108

Email : anchit@asayalegal.com
1079145
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NGT - OA NO. 203 OF 2021 - Response on behalf of M/s. Hari Mandir Mineral Traders

From <anchit@asayalegal.com>

To <mscb.cpcb@nic.in>, <csup@nic.in>, <secy-moef@nic.in>, <ms@uppcb.com>, <dmall@nic.in>, <dgmupexp@gmail.com>, <janhithealthup@gmail.com>,
<pradeepmisra@yahoo.com>

Date 2024-04-09 16:47

[&) c29d60e2.jpeg (~39 KB) [ Hari Mandir.pdf (~9.7 MB)

Please find enclosed herewith Response on behalf of M/s Hari Mandir Mineral Traders to the Report dated 17.01.2024 for its Mining Lease situated at Village Chithera, Tehsil
Bara District Prayagraj.

Regards,

Anchit Sripat, Advocate

Partner

Asaya Legal

A - 72, First Floor, East of Kailash, New Delhi - 110065,
asayalegal.com

Ph: 9582709108

€29d60e2.jpeg ~39 KB

Af‘ ASAYA LEGAL
ATWOCATES & SOLICITORS

https://mail.hostinger.com/?_task=mail&_safe=0&_uid=83&_mbox=INBOX.Sent&_action=print&_extwin=1

7


https://mail.hostinger.com/?_task=mail&_action=get&_mbox=INBOX.Sent&_uid=83&_token=ReC6d5FEpJpgE1qvJHSBDjLBnBGY2Y0Z&_part=2

	PAPER BOOK
	INDEX
	RESPONSE TO THE REPORT DATED 17.01.2024 ON BEHALF OF M/S. HARIMANDIR MINERAL TRADERS FOR ITS MINING LEASE SITUATED AT VILLAGE CHITHERA,GURETHA, TEHSIL BARA, DISTRICT PRAYAGRAJ             1-17
	ANNEXURE- R1 Copy of the Lease Deed dated 03.06.2016         18-31
	ANNEXURE- R2 Copy of the EC dated 29.07.2015           32-37
	ANNEXURE - R3 Copies of the CTO dated 14.03.2016           38-49
	ANNEXURE - R4 Copies of the CTO dated 19.01.2017               50-61
	ANNEXURE - R5 Copy of the CTO dated 02.04.2020              62-64
	ANNEXURE- R6 Copy of the covering letter of the Six-monthly compliance Report dated 19.06.2020            -65-
	ANNEXURE - R7 Copy of the last Six-monthly compliance report dated 19.06.2020             66-81
	ANNEXURE - R8 Copy of the chart of trees planted          -82-
	ANNEXURE - R9 Copy of Letter dated 22.02.2024 of the UPPCB          -83-
	ANNEXURE- R10 Copy of Reply Letter dated 05.03.2024       -84-
	ANNEXURE - R11 Copy of the Letter dated 02.06.2023 of Special Secretary, Govt. of UP            85-86
	ANNEXURE - R12 Copy of the Order dated 05.07.2023 of Officeof District Magistrate, Prayagraj (Mining Section)             87-88
	Vakalatnama           -89-

	Proof of Service         -90- 

